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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

FRIDAY, THE TWENTIETH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO : 38382 OF 2016

AND
1

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit llled therewith, the High court may be

Between:
1. Mis.Shivanagar Khandasri Sugar Mills, S.hivanagar .villag:, .Yglla-gggy

(Mandal), NiZamabad Dist. T.S., represented by its Proprietrix Smt' tsnagwan

Bai, (Died per LRs)

2. Kamal Kishore (GPA HOLDER) S/o.Late H-eerlal, Agg' 9O years'. Occ:- firiine.s, R/o.9-2-48, Market Road, Near Badi Masjid, Langar House'
Golconda Road, Hyderabad-500008, TS.

3- Viiav Lakshmi Aqarwal, Wo.Late Bhagwan Das Agarwal, Age 68 years'- 
oilin"r!"'rl'ilir!,"-nvi]i.r.]o.1:z-ilmllit0C, [esent-Gulati, Glsan Mahal,

Domalguda, Himayathnagar, Hyderabad-500029, Telangana'

4.KiranBai,Wo.AshokKumar,Age:66,Occ:Housewife,R/o'21-1-508'Rikab
Gunj, Opp.High Court, Gate No.5, Hyderabad. Telangana'

5.AnitaBai,Wo.KamalKishoreSonthalia,AgqdQ{Velr9,Occ:Housewife'
No.5-9-4211tC, Hill Fort Basheer Bagh, Hyderabad-500001 '

6.ShobhaSLodha,Wo.ShyamSunderLodha,Age6lye-ars,Occ:Housewife'- 
[odha House, Miid Road, Chakradharpur, Jharkhand-833102.

{Petitioner Nos.2to6 are brought on records as Lrs of deceased
Froiii"liit Smi-ehaswan Bai, (i'etitionei No'2 is the GPA Holder as
petitioner Nos.3to6i-is per cb'dt.zo-12-2o24, vide l.A.No.'l oI 2022 in
W.P.No.38382 of 20i6)

...PETITIONER

State of Telangana, represented by Principal Secretary' lndustries and

Commerce De-partment, Secretariat, Hyderabad.

The Commissioner & Director of Sugr & Cane, Commissioner, H No'5-10'174'
Shakkar Bhavan, Fatehmaidan Roaii, Hyderabad, T'S''

The Assistant Cane Commissioner, Bodhan, Nizamabad Dist, T S'

...RESPONDENTS
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pleased to issue writ, order or direction, more particurarry one in the nature of writ
of mandamus by decraring the action of the 3rd respondent in issuing notice vide
Lr'No'8147412004 crated 4-2-2016 requesting to modify the demand notice dt.7-
12-2015 as irtegar, arbitrary, unsustainabre in raw consequenry direct the 2nd
respondent to consider the rncentive paid to the farmer for the year .1gg5_g6 

and
1999-2000 and modify/revise the revy of purchase tax and adjust the purchase
tax already paid and conseguenfly rerease the attached immovabre properties of
petitioner concern r'e', 27 acres of land at Brahmanpary and Maraipary vide
sy No'154/4 - 15712 admeasuring Ac.14.33 gts and sy.No.12919 - 136
admeasuring Ac 13.00 gts,

Yellareddy Mandal.

respectively and further issue order to the Tahsildar,

l.A. NO: 10F 2016(WP MP. NO:47294 0F 2016)

Petition under Section 15'r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the 2nd respondent to suspend the operation of the notice vide
Lr.No.Bl47412004 dated 4_2-2016 issued by the 31_d Respondent.

Counsel forthe petitioner: SRt PAWAN KUMAR AGARWAL

counsel for the Respondents: Gp FoR TNDUSTRIES & coMMERCE
The Court made the following: ORDER
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THE HON'BLE THE CHIEF IUSTICE AIOKARA.DHE

THEHON'BLE S

AND

IUSTICE I.SREEN RAO

nt n No.3 f2

ONDER' (Per tbe Hoibh the Chief Jrctice Alok Aradhe)

Mr. Kushaal Agarwal, learned counsel represents

Mr. Pavan Kumar Agarwal, Iearned counsel for the

pedrioners.

Mr. A.Ananthasen Reddy, learned Government

Pleader for Industries and Commerce Department aPpears

for the respondents.

In this writ petition, the petition ers i ter alia have

assailed the validiry o[ the notice dated 04.02'2016, as well

as the demand notice dated0l .12.201,5

3. !fl'e have heard learned counsel for the parties and

perused the record.
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h" Scction 2l-A of the Andhra pradesh Sugarcane

(Reguladon of Suppry and purchase) Act, 7967 (for short
'the Acr). provides that an1. occupier of a factoryc)r owner
of a khandasari unit, who is aggdeved by the levy of tax

made in pursuance of Section 21 may,within thirty days of
the comrnunication to him of the order lelyrng rJre tax,

appeal to such authority as the Government nray, by
notificaaon, appoint in rh.is behalf, for the cancellarion or
modificar.ion o[ rhe lery o[ tax and on such appeal, the

said authoriry mav cancel or modi$, t}le tax.

6. Thc petitroners have an alternadve efficacious

statutory remedy ,16 filing an appeal. Instead of
approaching rhe appellare authoriry. rhe peddoners have

filed this wrir petidon in 2016, in rvhich no inredm order
has treen passed.
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6. The Petitioners have ^n alternative efficacious

statutory remedy available to them under the Act'

There [ore, we are not inclined to entertain this writ

petidon under Arricl e 226 of the Constitudon of India'

However, liberry is reserved to the petitioners to file an

appeal against the impugned demand notices issued under

Section 21'-A of the Act within a period of thirry days

from thc date of receipt of a copy of the order passed

today.

:t. Needless to state that in case such an appeal is filed

by the peritioners within a period of thirry days' the

appellate authority shall, after affording arr oPporturliry of

hearing to the petit-ioners, decide the appeal expeditiously

in accordance with law' It is made clear that this Court

has not expressed any opinion on the merits of the matter'
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To,

b Accordingly, the Writ perition is disposed ol No

costs.

As a sequel, miscellaneous pedrions, pending if any,

stand closed

SD/.K. SREE RAMA MURTHY
ASSISTANT REGIS R

//TRUE COPY//
SECTION OFFICER

1. The Principal Secretary, lndustries and Commerce Department, State of
Telangana, Secretariat, Hyderabad.

2. The Commissioner & Director of Sugr & Cane, Commissioner, H'No 5-10-1 74'
Shakkar Bhavan, Fatehmaidan Road, Hyderabad, T.S 

'

3. The Assistant Cane Commissioner, Bodhan, Nizamabad Dist, T S'

4. One CC to SRI PAWAN KUMAR AGARWAL, Advocate' [OPUC]

5.TwoCCstoGPFORINDUSTRIES&COMMERCE,HighCourtfortheState
of Telangana. [OUT]

6. Two CD Copies.
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HIGH COURT

DATED:2011212024

ORDER

WP.No.38382 ot 2016

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

(o 1HF- S14
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O E JAN 2025
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